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ORDER .(By CIRCULATION) 

By way of this review petition the applicant 

seeks to review of order dated 15.6.2001. 	I have 

perused thgrounds taken by the applicant in the RP. 

I do not find any error apparent on the face of the 

record or discovery of new material which was not 

available to the applicant even after exercise of due 

diligence. By this petition the applicant is trying to 

reargue the matter, which is not permissible as held 

by the Apex court in Xz Ajit •Babu& ox's. vnion of India & 

31 1997 (7) SC 24. The R.P. is, therefore, rejected, 

by circulation. 
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